\'
| TEM NO 5 COURT NO. 7 SECTI ON | VB

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).24916/2008

(From the judgenent and order dated 13/08/2008 in CAP No. 14018/ 2008 of The
H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

LAJJA RAM & ORS. Petitioner(s)
VERSUS

UNI ON TERRI TORY, CHANDI GARH & ORS. Respondent (s)
(Wth prayer for interimrelief and office report)
Date: 29/11/2012 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTICE H. L. DATTU

HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD

For Petitioner(s) M. V.K Jhanji, Sr. Adv.
Ms. Jyoti Mendiratta, Adv.

For Respondent (s) Ms. Kamini Jaiswal, Adv. (Adv)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Perused the letter dated 26.11.2012.

In view of the request nade in the letter circulated by the
| earned counsel for the petitioners, six weeks time is granted for
taking steps to substitue the |l egal representatives of the deceased
petitioner.

( NAVEEN KUMVAR) (VI NOD KULVI )
COURT MASTER COURT MASTER



